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TELEGRAPH LAWS (AMENDMENT) 
BILL 

L.UD ON THE T AIILE AS RETUHNED BY 
RAJYA SABHA WITH AMENDMENTS 

Secretary: Sir, I lay on the Table 
of the House the Telegraph Laws 
(Amendment) Bill. 1961 which has 
been returned by Rajya Sabha with 
amendments. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY-FIRST REPORT 

Shri Vada\' Narayan Jadhav (Male-
gaon ) : Sir. I beg to present the 
Eight:v-firs' Rf'port of the Committee 
on Private Memlx'rs' Bills and Resolu-
tions. 

ESTIMATES COMMITTEE 

HUNDRED AND FOURTEENTH REPORT 

Shri Da!lIlppa (Bangalon'); I bfo, 
to present the Hundred and fourtee-nth 
R£'port of the Estimates Committee on 
thl• ini~lr~  Of TrHnsport and Com-
munications (Df'par'menls of Com-
.tluni('ations and Civil Aviation)--
On'rsea!: Communications Service. 

Shri T, B. Villa. R.ao (Khammam): 
He is presenting a RepOI·t every day! 

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 1092 

The Parliamentary Seeretar, to the 
Prime MiDls&er aad Mm-.er 01 EJ::-
wmaJ Affalrs (Sbri Saclath All KIuua): 
Sir. on 24th March, 1961 in answer to 
a Supplementary QuestiOn by Shri 
Chintamoni Panigrahi on Starred 
Question No. 1092 II!! to whether the 
Jaduguda Mine il being worked out 
by the Government thermeJvetl or by 
any private company, I had stated 
that the mine is worked by Maara 
Indian Rare Earths Limited. a Gov-
ernment 01 India undertakinc. 

The correct position in this respect 
is that pn>liminary development work 
on the minE' is being done by the 
Atomic Minerals Division of the De-
partment of Atomic ~r  It may 
be worked in future by a separate 
mining branch of the Dl'partrnent Ol 
Atomi(' Energy set up for the u~e 

or by the Indian Rare Earths Limited. 
No decision has yet been taken. 

12.08 hrs. 

DEMANDS FOR GRANTS*-('ontd. 

MINISTRY OF' HOME An·AIRs-contd. 

Mr. Deputy-Speaker: We will now 
take up di u ~i n on the Demands for 
rant ~ und!'J' llh<" ('ontrol of the Minis-
try ot Home Affairs. Out of ei,ht 
hours allotted, 6 hours and fifteen 
minutf's have' already Ix>en taken up· 
and til(' balan"€' is 1 hour and 411-
minuh's. 

Shri S. M. Banerjee (Kanpur): 
Yesterd·ay. tht'll'l' was a request made 
that f hI.' fllne mil:ht Ix· exh·ndl.'d. 

Mr Deputy-Speaker: I was alllO 
pres£'llt. My difficultv is that I ('an 
extend ~ 11(' time only by one hour; that 
i~ ill my discr!'tion and I ('annol ~  

be·yond it. 

Sbrl Rarlsh Chandra MathUr (Pali): 
If the House wisheR, you can extend 
it mon': the u~e is lx-hind you. 

Mr. Deputy-Speaker: Then We will 
hav£' to ~it later than 6 O'clOCk. 

SbrI D. C. Sharma (GurdllJlpur): 
No, Sir. (lntf>rruptimu.) 

Mr. e ut ~l er  If the hon. 
Memlx-MI agree to !tit beyond e 
O'clock, I will be ~red to .it 
lon,er; r haV4!- no object.lon. 

8Iui IIarIIII Clludn IlatlHar: Why 
cannot we extend the _ion by • 
day? ~ HOUN hal been sltUna lat. 
hours. 

-Moved with the reeommendatlon of the President. 




